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CUTTACK BENCH 

ORDER SHEET 

Application No .............. 	................... of200 

Applicant (s) ...... T.Q~ho 	...... P(x.,uq-Q ............. Respondent (s). UALN~ .... 	 ............ 

Advocate for Apphcant(s).. 	 ................ Advocate for Respondent(s) .................................. 
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NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

1-f-Darr.1 Rr-3-Sahoo, iea=ied counsel 

appearing for the Aoplicant m-id 1v1r.S,3,jf~ra 0 

earned ;6idl,,St,,mdin., .j Co sel ap-pearinri for 

4-hic Respondents (on whom a copy of ti-iis O..,~.* 

has already been servpd) and perused the 

materials placed on record. 

1) Applicant claims that he was engaged 

,'Is a '"asual Labourer under t1he Telecom 

30 oep-artzTye-nt olL n vt. of In,lia .1n,.", 	fil, L I 	_ -L., 



NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

t' n. und ar Section 10 .;he -;)reselnt '-ri!-,ir---.i! 

19 of the Adrziinistrative Tribunals illwct, 

he has challenged the steps taken by the 

Respondents (under :mnexure-,Ir dated 01.1"11.20,03) 

to regul,aris3 the services of 455 (out of 1437) 

Casual La~t*urers,-on the gro-jncl that thlu~ 

ResponcIents (.'j'id not consider his case for 

g 	.1 x'-~Tularisation. -k-part from other - rourv-1 s, the 

)cato 	1-ie fo r t.. 	-1.oplicant st~:Ltes 

ign.o.-king, the case of '~policFoi I-, the Resp. ,,ondents 

have enlisted sever~:11. othr::~r -Persons (wl~jo were 

either never engagcd for required period or 

-nc 0."1 	 -LI a ~ed zit a 1,- -t r 	 t 	t' e 

cant, as C"asual 

ion. :ie has )laced on record seaver, ma't- rj,,~Lj s 

to substantiate, his case. 

1171 thle a~rxovi--.~ premises, without -wa-sting, 

any time xnd :!nttering into tl'-Le merit-s, we h,-,~n:,~b 

disoose of this case, at admission stage, 

as7dng the Respon&.~ts t-j treat this O*A. as 

a representation of the .-%pplicant iand enter 

into a.n enquiry t,,> J!jnd()ut -as to ~,,rl-tether ti-le 

Applicant has got a case for r(.-gujarisatj(-,)n. 

Lhotil full consideration is 	t:o the case ..7iven 

of the AppliCant and hie is intimated about the 

resuit of such con sid -a ration, the Respondents 

should not orocced to regul,-jrisa :uiy`1-0(-jy -as 

against the newly created 455 posts of 

R .1-1 o 

;,thile parting With this 'aSe' We 

grant libertr to the Applicant to re-present his 

case, by 15.11.2,303, to the Respondents by 

giving full details 4r-1.)out himself: in o.rder to 
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substantiate his case and may pray 'Aor a personal 

hearing, if he so chooses. Wich should be allo,,ved 

by the Res-pondenits in all fairness of things, 

imLth the dloove observations and direction, 

this O&A. is disposed of. No costs. 

Send copies of this order, along with copies 

of this 	to -the RespQndents and free copies of 

this order be given to t1ne counsel for both parties 

by 07 .11,2003 0  

VICE Ar. MIM 

M:3ME3-!7'R 	IA6 

E)fl 
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ZrT-.-y 


